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Manoj Kumar Agqgarwal (Accountant Member)

1. At the time of hearing of captioned appeal, none appeared for

assessee. However, vide assessee’s counsel letter as placed on

record, it transpires that the assessee is opting to settle the dispute
under Direct Tax Vivad Se Vishwas Scheme (VVS Scheme), 2020.

Accordingly, the bench deems it fit to dismiss the appeal with a

liberty to assessee to seek recall of the appeal in case the requisite

declaration under the scheme is not filed or in case the declaration

under the scheme is not accepted, for whatever reasons.



2. The appeal stands dismissed in terms of our above order.

Order pronounced on 13" January, 2021.

Sd/- Sd/-
(Mahavir Singh) (Manoj Kumar Aggarwal)
JUTEE / Vice President o1 9&& / Accountant Member

T&8 Mumbai; f&i® Dated : 13/01/2021
Sr.PS, Jaisy Varghese

Gnﬁ'wmﬁélﬁﬁﬂ/Copv of the Order forwarded to :

dtarfl/ The Appellant

g/ The Respondent

TIFRATGa () / The CIT(A)

SIHI3Ydd/ CIT- concerned

fquriufafAfy, smaeRsrdiaiasifismRur, Gas/ DR, ITAT, Mumbai

MSWIsd / Guard File

o oke W~

TSRMTIHER/ BY ORDER,

IU/HET® USIIPR (Dy./Asstt.Registrar)
SATIHIIATNI SRS, Ga5 / ITAT, Mumbai.



